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BEFORE THE GREEN TRIBUNAL, EASTERN ZONE BENCH AT KOLKATA

0O.A. No. 1 of 2024 /EZ

Ankur Sharma

..Applicant.

'S
The State of West Bengal and Ors

¢ O ... Respondents

AFFIDAVIT IN OPPOSITION ON BEHALF OF RESPONDENTS NO. 13

Respondents no. 13 begs to state as follows:-

1. That the application is not maintainable in its present form as well as

law and in facts and it is completely vexatious and malafide one.

2. That the application is hopelessly barred by law of Limitation.

3. That the application is completely devoid of any cause of action.

4. That the application is barred by the principles of Estoppels, Waiver,

and Acquiescence.

S. That the application is barred by different provision of Specific Relief
Act.
0. Save and except what are matters of records of this proceedings and

except those what would be substantiated by the applicant herein, by
production of material records at the time of hearing of the petition, the
answering respondents deny each and every allegation contained therein

which are contrary hereto and/or inconsistent therewith.

Cont., | 1 FEP
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That before dealing with the contents of the application, the

answering respondents would like to state as follows:

if)

Subrata Mondal purchased some plot of land lying and situated at
District- South 24 Parganas, Mouza- Atghara, Police Station
Sorarpur, JL No. 5, RS Khatian No. 73, RS Plot No. 157 & 156
measuring total about 35 Cottahs, along with an old structure
standing thereon, by demarcated portion, adjacent to the 20 ft
wide public pathway maintained by the local Panchayat, from
Manabendra Nath Mondal, Rina Mondal, Minakshi Sardar by way
of registered sale deed being No. 2659 of 2021, and became the
absolute owner in respect of the aforesaid plot of land.
“hotocopies of the aforesaid deeds are annexed hereto and
marked with the letter "P-17.
In respect of the plot of land lying and situated at District-South
24 Parganas, PS- Sonarpur, JL No.5, Mouza Atghara, RS Khatian
No. 73, RS Plot Nos. 157 & 156, Upendra Nath Mondal,
Khagendranath Mondal, Bipin Bihari Mondal, and some other
persons were the owner and Ram Das Mondal filed a Partition suit
being No. 104, 131 of 1931 before the Learned Civil Court, of 2nd
Judge at Alipore in respect of the aforesaid property along with
other property and the same was decreed pursuant to which
Upendranath Mondal, Khagendranath Mondal and Bipin Bihari
Mondal became absolute owner in respect of plot No. 156 & 157.

‘nd said Upendranath Mondal, Khagendranath Mondal and

¥ | Bipin Bihari Mondal seized and possessed the undivided 1/3rd

Cont.

. shere each out of the aforesaid properties lying and situated at

Mouza- Atghara, PS-Sonarpur, JL No. 5, RS No. 184, RS Khatian

i NG. 73, comprised in RS Plot No. 156 & 157. And they used to
enj )y the aforesaid plot of land by way of construction as well as

@ “cultivation.

Bipin Bihari died during the period of joint enjoyment of the
property. Subodh Kumar Mondal being one of his legal heirs and
his name was duly recorded in respect of LR Khatian No. 166/1.
Subodh Kumar Mondal died in the year 2008 leaving his wife
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Tapasi, son Manabendra and daughters Rina and Minakshi.

Tapasi subsequently died in the year 2015.

Subrata Mondal purchased the property from Manabendra,

Rina and Minakshi by way of registered sale deed along with a

striicture standing thereon since long ago.

In respect of the plot of land lying and situated at District- South
24 Parganas, JL No. 5, Mouza- Atghara, RS Khatian No. 73, RS
Plot Nos. 156 & 157, since the decree passed by the Learned Civil
Court, of 2nd Sub Judge, at Alipore, the owners and their
successors started to enjoy the right, title and interest over the
said property in respect of their existing possession by
corstructing house and cultivation.

'hough the classification of the aforesaid land was "Bil" but it
lost its character and became plain land much prior to
independence and Since 1931, with the lapse of time with the
chenge of ownership in succession, many construction were raised
over the aforesaid plot of land and subsequently they transferred
several portion of the plot of land by way of demarcated plot to
several persons, along with the structure standing thereon and the
respondent herein by way of purchase became the owner by way
of registered sale deed.

50 much prior to the East Kolkata Wetlands (Conservation and
Management) Act 2006 came into force it lost its character as water

body as defined under the Provision of the act.

~During the period of enjoyment of the property the vendors of

“"-"i__“St.i',rata Mondal duly mutated their name in respect of the

LAY property and they used to pay tax to the concerned authority, after

Cont.

19 the Subrata Mondal purchased the property he applied for
: ':n'_‘;{;.i,ation of the same and duly recorded the property in his and

.« His wife’s name and are also paying taxes to the concerned

aut 1or1ty in accordance with the law and also enloylng electricity .

—

over t‘heﬁr prem:rses

’hOEOCOples of the ROR, tax rece1pts are coHectlvely annexed ;

her: to and marked with the letter “P 2 %
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v) Suddenly, Subrata Mondal received a notice from the East Kolkata

Wetland Management Authority vide Memo No. 402 dated 13-
10203 through police and in the said notice the authorities alleged
that in violation of the East Kolkata Wetlands (Conservation and
Management) Act, 2006 he has filled up water body and directed
to appear before the authority on 02-11-2023 at 12 pm at their

office.

“hotocopybf the saJd notlce is annexed hereto and marked with
the leLter "B 3” A

4
Ny, Y 1 - oo T
"‘-'1/ 1,?.; oy *'v\ 44 ); Ry “__-*"' | iy ‘f'“ L
| ‘...3 Q _}..)’ -*-i/\"l =AW M—“ \;\ ".\ < VL N .__\_ e t ks -:'{F .!_;_

vi) Afﬁ- r Subrata Mondal came to know about the aforesaid notice he

ot o

went. before the Concerned authority and asked beforée the

au‘:ulomw to- supplv him with the COp'v of the ‘complaint and the

enr..:,ury report as stated in the notice and prayed time before them

for producing necessary documents before the authority. he

specifically stated before the concerned authority that he did not

chenge the character of the land but for reasons best known to

them the authority concerned did not pay any heed to his request.

viij On 13-10-23 though Subrata Mondal visited the office of the

\ ‘i"‘; By authorities, asked for time for producing necessary documents but
_'_,»""u — , «pever admitted that he has constructed over the plot of land. He
\ was under impression that another opportunity will be granted to
for producing necessary documents but surprisingly, he
‘ived an order vide Memo No. 510 dated 22-12-23 from the
spondent authorities, received on 27/01 /2024, directing him to

ste-the land into its original characteror mode of use within R 0O

’ v N,
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v i : _'“"5.,-f-’hotocopy f the order dated 22 LZ 23 is anfiexed hereto and
| “ak%@wrfrﬁmar;sm;re»ﬂwﬂgqﬁfmw
rmd.m.g no other alternative the answering respondent filed a
appheat,zon before the Hon’ble ngh Court at Calcutta bemg

TBA wNé. 1265 of 2024 and™ the same is stlll pending- for

-

| _Ldlcatlon.

<t the respondent had previously filed an affidavit intimating the

Ho'’ble Tribunal that the writ application is pending before the

Cont.
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Heoii’ble High Court. However, the said affidavit has not been a

comprehensive one and hence the instant affidavit has been

necessitated.
8. With regard to the statements made in paragraphs 1 and 2 of the said
petition 1 deny and dispute all the allegations save and except what are
matters of records. The answering respondents have not made any illegal
constructior and encroached upon any wetlands
9. With regard to the statements made in paragraphs 3, 4, 5, 6 and 7 of
the said petition [ deny and dispute all the allegations save and except what
are matters of records. That the answering respondents have never been
involved in any illegal filling up of water body, encroachment of any wetlands
and illegal construction. Rather, the title of these respondents have been
cleared and 1o cloud is cast over the title of the respondents.
10.  With regard to the statements made in paragraphs 8, 9, 10, 11, 12,
13 and 14 of the said petition I deny and dispute all the allegations save
and except vhat are matters of records. That the answering respondents
further state that no law has been flouted the answering respondents.
Rather, the ‘uthorities, in an overactive manner, sent a notice to these
respondents which has been challenged before the Hon’ble High Court at
Calcutta.
11.  With rogard to the statements made in paragraphs 15 to 36 of the
said applicat on | deny and dispute all the allegations save and except what
are matters of records. That with respect to the land of the answering
respondents the allegation made by the applicant is absolutely false,
frivolous ancd as such the prayer of the applicant with respect to the said
land is bad and not maintainable. These answering respondents have
purchased the land upon thorough search and made construction therein
after obtainir g requisite permission from the authority.

As such, the prayer of the applicant with respect to the

land of the arswering respondents should fail and the application ought to

be dismissed

Cont.
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VERIFICATION

That the stztement made in above in the foregoing paragraphs are all true
to the best ¢ knowledge and belief and I being one of the defendant put my

signature in this verification on this day of February, 2025 at court
premises.

Prepared in my office.

Toda .

Advocate.

Subrate. Mondal_

Cont.



AFFIDAVIT

I, Subrata IMondal, son of Subhas Mondal, aged about 45 years by faith
Hindu by Occupation Business, residing at Vill- Atghara, Santi Park, P.O.
Dhalua, P.S. Narendrapur, Kolkata 700152, do hereby solemnly declare,

affirm and say as follows;-

-

That [ «m the defendant of the present suit and I am well conversant

with the fact and circumstances of this case.

It 1s true to the best of knowledge and belief.

2. That thc statements made in paragraphs 1 to 11 in the written

statement are all true to the best of my knowledge and belief.

W

That rest of our humble submission before this Ld. court.

That I am svwearing this affidavit on this day of February, 2025 at court

premisec .

Subgake. Mon

Signature of the Deponent.

Identified by me.

~Tétbeor

Advocate.

w
/ S/ SKMAZRIY 1o oy,

s +\
F, Regh No. 4e7/48 | -

Cont.
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i, BRI MANABENDRA RA’TH MONDAL, having PAN

BRUCPMRNH2H  Aadhaar No. Not. Provlded Dy U”DAi son of Late

Subodh Kumar Mondal alias bubod:h Mondal bv fazth Hindu,
bv nationality : Indian, by 'occgpatxon I St_‘-:_rv}ce, residing at

Ranabhutia, Post Office : Pgﬁéhpom, ‘Police Station

by

Narendrapur, Kolkata : 700152, Dis'i;r__‘ict : 24 Parganas {South),

2) SMT. RINA MONDAL, having PAN :'CHSPM1783P, Aadhaar

)

No.30%4 0304 6373, daug,hter of Late Subodh Kumar Mondal

alias Suboedh Momial b} faith : Hmdu by nausnahiy Indian,

5 ‘L""

by occupation chse-W:fe residing at Tentuibena Naskar

Para, Post Oﬂice Gana Pohce Station : ‘iarendrapur ‘Koikata :

700084, Dzsmct 24 Pa:rganas (South} and {2} SMT. MINAKS

ARDAR, having PAN CQAPSOSI?F Aaaar ‘\?0.8647 9303

7970, wife of Blplab Sardar by fan‘h Hindwu, by nationality :
Indian., by occupatmn : House—-sze residing at N.B.M. Eye

Hospital, Post Ofﬁce : Gana, Police Statzon : Narendrapur,

arganas {South}, hereinafter

Kolkata : 7“084 DISmct - 24.P

(DAY

collectively called "a;rﬁ‘rﬁerr:ed to as “the -OW

. . ' ) /"
~which term or expression shall unless _exc-hz'ded by or

~epugnant to the subject or comtext be deemed tc mean and

754
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Vendors Nos.2 & 3 are being 'represented by their appointed

Attotneys (1) SRI SUBHAS DAS,, ha'qnc Pm : BIKPD5197C,

Aacdhaar No.4847 8838 4463, son of Sri Ia:akul unandra Das, by
faith : Hindu, by nationality : Indian, by chcgpation-: Business,
residing at Village : Ranabhutiaﬁ?_j;P’ost Oce‘ Pax’lchpcta, Police
Staton : Narendrapur, Kolkata ”700 152, District : 24 Parganas

!South}, (2) SRI TAPAN PANJA, having PAN @ CKPPP6288J,

Aadhaar No.2327 7804 6227, son of Late Sarat Panja, by faith :
r{mdu by natlonahty : Indmn by occupatmn : Business,

residing at Vlﬁage Ranabl‘m’ﬂa ‘Post Gce Paﬁchpeta Police

Station : l\anendrapur Koikata 700152 sttnct 24 Parganas

(Southy, {3) SR AH HA’IAD"% ';

i N
Aadhaar I\Io.2930 5094 1804 son of Sri Premananda Haoladar,

by faith Hlndu b'v naﬁonahty : I-.nd-lan, by occupation

having PAE’ ANPPH8725E,

Business, resmr;nc at Village ': Panchpota, Post Office :

- it
3. ,.,,\.

Panchpota, Pohoe Statmn _-_: Narendra»pazr Kolkata : 700152,

District : 24 °

{Sonth} and {43 SRE: MANGAL DHALT,
havzng PAN : AMXPDZQ‘QSH Aadhaar No.,2991 5869 0626, son
of Late Mahendra Dm by faith ; Hmd:tl by nahtv ‘Indian,

7

by occupation : Busmess, resu:lmc at Vﬂ}ace : Panchpota, Post

755 -

TReE T DaTCHpOTE, DOLUCE STaTIOTT T NAXCTIATADLE, RoLKatla

700152, District : 24 Parganas (South), duly appointed by virtae
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of a registered Power of Atwrne;',' which was registered in ..
| S e

Office of the 19% June, 2019 5r |the Office of ﬁxe Additiona_i.

District. Sub-Registrar at Garia and recorded in” Book No.IV,

Voiume No.1629-2019. Pages from 6776 to 6796, Being

No.162900365 for the year 2019, : ’

Y

Y S 4

- SRE SUBRATA MONDAL: having PAN - BUPPM54434, Aadhaar
7 T A A T T . . < A

No.6785 3656 9162, son of Subha-sh»M@ndé};, by faith : Hindu,
by nationality : Indianbyoccupatxon - Business, residing at
Village : hiankaxyard -1?_055: Office. : Mankar, Police Station :

Budbud, District : Purba Burdwan, Pin : 713144, hereinafter

R” {[which term or

calied and referred to- as “the’ PURCH
expression shall unless excluded by or repugnant to the subject
or context be deemed to mean and inchade his heirs, executors,

administrators, legal representatives dand assigns) of- the

s : fontd 3 + Frmi
~— —?‘.——L .:.mzi-%_ W- por o ?a_\ e LSy biuy TTEL AL, IldV.Ull..‘g s S\l

ABBFR3367H, having its Office at 7, Krishak Pally, Post Office :

o~

w_Fs
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Mukundapur, Police Station : Purba Jadavjﬁ.lr_. Kolikata

700092, Diswtict @ 24 Parganas ({South), represented by iis

' i B

Partners viz. {1} SRI RANJIT Momm', having PAN
\

BBGPMS5859P, Aadhaar No. 9729 269‘7 0632 son of Sri

Arsbindu Mondal and (2) sm'f RTTA- Mmmg, having PAN :

EYQPM9542H, Aadhaar No.2733 51 17 6091, Wlfe of Sri Ranijit
Mondal, both are by faith : Hindu, by paﬁona;}iér . Indian, by
occupation : Business, both a‘.re residing at 7, Krishak Pally,
Post Office : Mukundapur Pohce Staqtlon : Purba Jadavpur,
Kolkata : 700099, D:smct : 24 Parganas (South} hereinafter
called and referred 1w as . “the ca_:_:‘j‘_:' VN RTY” fwhich

term Or expression sha}l uniess excladed by or repugnant to the

subject or context be deemed to mean and include its

successors-in-office and asszg:ns) of the. ‘e

WHEREAS originally -O;C-Sﬂb Kumar Mondal alias Subodh
Mondal svas joint reco:éé:ed Owixers in respect of the landed
property, lyinng and . sztuate at s1mate and lying at Mouza :
Atghara, Pargana : Kahtaia, J .L. NG-S, Touz Ne.2998, under R.S.

Khatian No.73, appertaining to R.S. Dag Nos.156 & 157, within

757

- TonEs Of Khevadana No.2 Gram Pamchayet, under Police

Sration : previcusly Senarpur gt present Narendrapur. District

| '
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sub-Regisuy Office at Alipore, District : 24 Parganas (South)

alonig with vast properties.

while absohfieiy se:zec;. and possessed the
aforesaid properties as joint Ovn?érs thereof, the n;ame of said
Subodh Kumar Mondal alias Subod_h Mondal was recorded with
the Office of the B.L. & L.R.O. in respett of land measuring
about 2.29 Acres under L.R. Khatian No-léé/l. in L.R. Dag
Nps.167. 185, 223 226 227 233 & 234 and ﬁnaﬂy published
the same and he used tca i;ay the necessazy rents and khajnas
1o the said Authonty. A :

wh-ii‘e él;solutéiy- seized and possessed the

aforesaid proper‘y as Ovmer thereof, saxd Subodh Kumar
Mondal alias Subedh Mcndal died mtest,ate on 2=¢ November,
2008 teaving behind h;xm survwmg his wife Sn’t_ ’*‘apas; Mondal,
one son Manabendra Nath .Mondal and WO daugh*ers viz. Smt.
Rina Mondal and St Minakshl Sardar as his only legal heirs
znd successors, wha _}c:lntly mheqted‘ the ’aforesaid property as

Y

per Hindu Succession Act, 1856, :

758

S thereafter said Smt. Tapashi Mondai also died

2

ovember 4(} _L:) }eaxmg behind surviving his
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aforesaid son and daughters as her oniv legal heirs and

P

successors, whe jonthy inherited the undivided share of the

l

aioresaid property left by then“ mothe; as per hmdu Succession

A

jer, 19356,

Maondal, Smt. Rina Mondal an__dASmt Mlnaksm Sardar became
the joint Owners of the aforesaid property and absolutely seized
and possessed the afoyesaid property as jomt Ownérs thereof.

- meanwhﬂe sald Smt Rina Mondai and Smt.

Minakshi Sardar execu;ed om{ Povwer of Attorney im favour of
Subhas Das, Tapan Panja, Rrpan Haeiadar and Shumangal
Dhali empowering themsekves to de all acts, deeds a,;]d things m
respect of their und:mded 2 j 3% share of the aforesazd property
in their names. a;nd on theu' behalf which was regisﬁered in the
Office of the 19% Jxme 2019 m the Office. of the Addnnonal
District Sub—Reglstrar at Ganay and recerdeci in Book No v,

Volume No.1629-2019, ‘Pages from _3_6775 to 6796, Being

No. 162900365 for the year 2019,

AS while abso’iute'i-\ eci ana possessea of the

aforesaid proper‘a as Jomt Owners &*ereof, S-Bld Manabendra

' / '. L
f Kk
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Nath Mondal for self and Smt. Rina Mondal and Smt. Minakshi
Sardar through their constituted aforesaid A‘;tomeys entered
into an Agreement for Salewiﬂ} ;;hc Confirming Party herein for
seiling, transferring and conveying land measuring about 5
iFive] Cottahs more or less E.xx;hich ingh_-ldes" 8 (ﬁde €ommon
passage on the Northern side: 'c;ut of their ;fgfésaid property
and took the total comnsideration money .of 35-24,00;,000 /-
(Rupees Twenty-Four Lac) oély from the Conﬁmiﬁg Party
herein. B

EREAS now the g Party herein shbowed its

unwillingness to purchase the aforesaxd property in their favour
accordmglv mformed the same to Vendors herein and also
requested the Vendo;‘s herem to refund their pa;d money to
them by seliing out of the said property to tnc:zr pominated

person/s, to which the.fs/'fgndors herein have agreed.

at thlsfjuncmre, the Vendors berein declared to

sell ALL THAT piece and parcel of bastu land measuring about

3 {Five} Cottahs more 0T less which includes 8 wide common

T RO Shed sSTucure

SaSSage Of Lhie WOt Uiell Sat, 3

having an area of 100 {One Hu;idgedé Sguare Feet more oOr less
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standing thereon being Plot &628, lving and situate ar sitaate
and hving at Mouza - Atghara Parg.aﬁa : K,aﬁgtala J.L. Ne.3,
Touzi No.2998, under R.S. Khattan No.73, correspond,mg to L.R.
Khatian No.166/1, appertalnmg to R S Dag No.157,
corresponding to L.R. Dag No 226 mthm the lnits  of
Kheyadaha No.2 Gram Panchayet, under Police Station

previously Sonarpur at presex;t Narendrapur, District Sub-
Registry Office at Alipore, District : 24 Pargapas {Southj, for the
sake of brevity the Sald 1and with R.T. shed structure standing
thereon is to be heremafter caHed and referred to ‘as “the SAID

PRUPER&'Y morefuﬁv descrx‘bed and written in the SQHEDHLE

| hereunder and the sald land wrth R.T. shed structure has been

dehneatei with “B-” border ine in the MAP or PLAN annexed
herewith being the part of these presents, in favour of any

intending Purchaser / s.

S relying upon the aforesaid declaration made by

the Vendérs herem ‘and believing the same to be true and acting

on good faith, the ':_'}"_ aser herem approached the- Vendors
herein and has made a-proposal to purohase the said property

afrer offering to pay a sum of Rs.24.00,000/- {Rupees fi‘}ve_rli;}'—

Al L

Four Lac) only towards the total consideration for the said

property.
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CNSIGEraticn  TMOoney  as faif reasonable and completely
inconformity with the: ma:ket plice has agreed to seil and has
accepted the proposal of the' Purchaser herp;n and relaying
upon the aforesaid representaton and decla,ranon of the
Vendors herein including the title of the said property, the
Purchaser herem has ag:reedg--to purchase the sald property, at a
total consideration of Rs.24,00 :00'0 /- (Rupees Twenty—Four Lac)
only and accordmgly one verbal Agreement was held. amongst
the Parties herein to tha: eﬁ'ect, wherein 1t was agreed that the
Purchaser herein shaﬁ pay tht;: entire conmdemtxon amount of
Rs.24.00,000/- (Rupees Twenty-Four Lac) only to the
Confirming Party hezem because the Vendors herein have

already received t’ﬂezr consxderaﬁen amount. in respect of the

said property from the Conﬁzmng Party herein.

acrdmgly after receiving the full

consideration money as agreed upon, the Veﬂdors herein have

this day execute and regster the Deed of Conveyance in respect

" the said property: morefuliv described in the SCHEDULE

EAS the Vendors hérein considering the quantum of

762
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in pursuance of the
sald Agreement and in consider.étion of a sum of Rs.24,00,0060/-
Rupees Twenty-Four Lac) only-:'paid by the Purchaser herein to
the Confirming Party herein r;n or before the execution of these
presents {the receipt whereof the ConﬁrmJngPany herein do
herebyv admit and acknowledge to ha;ve_. received and of and from
the same and every part tim%reof as per Memo below, the
Vendors herein do hereby 'release, acquit, exonerate and
discharge the Purchaser herein and the said property hereby
conveved), the Vendors herem do hereby mdefea&b}v grant, seli,
convey, transfer, asszg;; and ass_u-re AL, TEAT piece and parcel
of bastu land measunng A_abbut 5 {Five) éoftte}hs more or less
which mcludes 8w1de common pa&age on the Northern side,
together with RrR.T. shed sgruémre having an 'area of 100 {One
Hundred) Square Feet Jm_or’e or less standing tﬁéreon being Plot
No.8, lving and sztuate ét situate and lying at Mouza : Atgharsa,
Pargana : hahtala, J-. L No.5, Touzi No.2998, under R.S. Khatian
No.73, correspond:ng to L.R.'Khatian No.166/1, appertammc 10
R.S. Dag No.157, corrésponding to L.R. Dag No.226, within the

tmits of Kheyadaha 'No.2 Gram Panchavet, under Police

Station - previously Sonarpul &t presemit Narendrapwar Bistriet
[ !

Sub-Registry Office at Alipore, District : 24 Pargénas {(Bouth), for
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the sake of brevity the said land with RT shed structure

standing thereon is to be heremafter cal:ed and referred 10 as

“the SAID PROPERTY moreﬁ:;lly described and written in the

SCHEDULE hercunder as shown and dehneated in the MAP or
PLAN annexed. hereto and marked zmth m border thereon,
free from all encumbrances, cHarges, hens, mortgages,

lispendences and attachments whatsoever to the said property

OR HOWSOEVER OWISE the said property or any part
thereof now are or is or hereto before were/was situated,
tenamied, butted & “ b_,ouﬁéed called, known, numbered,
described or d:zguashed together with land and also to,
have all nghts of Feasements for water, taps, pipes of water
connections, electexc | coil, cables telephones gas and other
usual night to entezj_l_:zpon under and alpng the said property and
all other beneﬁts and amenities pmv:tded a,nd/’or may be
provided in futu.re and the paths, passages sewers, drairs,
water, Wzrter courses, kght and/ or nghts Iiberties, privileges,
casements. and appurtenances whatsqever' to the said property
belonging or enjoyed. 't'tzlerewi;:h or reputed to belong or

appurtenant thereto and all the estate right, title and interest

im -or-demands-Fhatseever—both—atiaw or T ety of cie

o~

Vendors herein untc and upon the said property or any part



4

. t
thereof together with all deeds, pattas, muniments of ttle
whatsoever in anvwise relatiing 10 or concerning the said

property or anyv part thereof which the Vendors herein shall
.y
deliver to the Purchaser herem and all nghts and advantages of
!
the Vendors herein and TO HA‘VE AND TO HOLD the said

»

property hereby granted, conveyed transferred and assured

expressed so to be mncludmg the nghts of way etc. mentioned
above unto and tc the use of the Purchaser herein absolutely
and forever and ﬁf:e fmm all encumbrances and in a vacant

conditon and the Vendors herem do hereby covenant with the

Purchaser herem THAT NOTWE ANEl‘Gr any act, deed of

L

things by the Vendors herem or by their predecessor-in-titie

done or knowmngly suﬁered 10 fne comzraty the Vendors herein

o

have good right ﬁﬂl _power and absolute authority to grant,

'v

convey, transfer and assure the said property herebv granted or
expressed so to be u_nio and to the use of the Purchaser herein

in the manner aforesald and the Puzchaser herein shall and

may at all times hereafter quietly enter and peaceably possess

and enjoy the sald property and receive the rents and profits

Lhereof without any Lawful eviction, intérruption, claim of

e WhaTsoever ol or DY tThe Vendors herein or any

serson or persons lawfully or equitably claiming from under of

4 L)

% %
Y
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interest from their or under their succéssors DT predecessors-in-
vh -

title, llens, equipments, nspendences and Lhd.t free from all

H

encumbrances whatsoever: made or suﬁ'ered bv the Vendors
herein or any of their succéssor; and ipredece;éor- -title or any
person/s lawfuily or eqmtébly clazmrhg as aforesaxd AND THAT
¢ .
the Vendors herein covenants to save hafrmless and keep
mdemnlﬁed the Purchaser herein fmm or against all
encumbrances charges and eqmtles Whatsoever and further
that the Vendors herein and all persons 'have or equitably
claiming any estate ,o;ihzgerest n the said pr‘operty or any part
thereof from u_ndezj or m trust for the Vendofs herein or from or
under any of their s_x_lzceesép'rs _&r-‘prédecessors—in—ﬁﬂé shall and
will from time to ﬁ;ﬁe and ag all times hf:reafter at the request
and cests of tht; Pm'chaser ‘hé‘rein. dg and exeé:u.te to cause to be
done and executed aii such acts, deeds aad tb.mgs whatsoewer
for further better and more perfecﬂy asszmng the said property
and every part thercsf lth and to the ase e-f the Purchaser in

the manner aforesmd as shali or reasonably required and the
1 Y

Vendors hereinn sha_’d handover and dch’wer to.the Purchaser

herein all the oﬁgmzj documents of title papers relating to the

L06 _

*

34 property hereby granted and co*weved more partcularly

&

@

scribed in the SCEEDULE hereunder written at ‘the time of
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“a

[y
o i

]

!

ezstranon of the present Deed of gal The Vendors herein

it ol

shail assist the Purchaser herein toc;nutat its name in respect
of the said property with the Office of the B . & LR.O. as well

as also Kheyadaha No.lI Gram Panchayet and the Vendors

hereby declare that if the‘free and marketable title of the said
property are not found in fut‘ure in favour of the Vendors herein
then the Vendors herein will be liai)le to refund the entire
consideration of this property with aill cost and damages to the

Purchaser heremn or his nominee/s.

THE VERDORS H X do ¥ COVENANT WITH THE

IN as follows :-

THAT the Vendors herein have got free clear and

j=

marketable title therein and Vendors herein are in
physical possession of the said property and except the

Vendors herem no. other personn/s has/have any nglt,

title and mtcrest over the said property and/or any part

thereoi.

THAT the said property is not subject to any acguisition

o

proceadings and the Vendors herein hawv

nof recen’ed any such notice

no knowledge of and has

fromn any authority or aufchoz;dvsﬂ‘tb t“n_at .
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3. THAT the said property or any part thereof is not charged

and,f';or mortgaged with any bodies. Banks any Financial

institutions etc. by the Vendors herem
¥ !-

?
g
%

4. THAT the Vendors herein co;_p_ﬁrmédf and undertake that
they will be liable to 'éxecuté and szgn all documents,
forms, petitions, applcations m favou'-z"j of the Purchaser
herein regarding the said property or its any part for the
betterment of the title of th'e said property and other

purposes at the request of the Purchaser herein.

i

THAT the Vendors herein confirm that ‘th-ey will keep

'UI

indemnify the Purchaser herein regarding any claims

and/or demands by anybody iﬂ.res?ect of said property in

future. B f.

6. THAT the Vendors herein admit and confirm that if any
statements or deciarations made in these present

regarding the nﬂe of the said property are te be found not

true and faise then they wﬁi be liable tc be mphcaLed

present law.

{DescrIPTION OF THE PROPERTY ‘%EREB& COXNVEYED]

measunng an area o

tL i

ALL TEAT piece and parcel of baam

3 (Five) Cottahs be

she same a hwle moreor less which inchades

P
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4
. . !
common passage, together with R.T. -shed structure having an
- . A
area of 100 (One Hundred} Sguare Feet more or less with

cemented flooring standing thereon being *Plot No.8. lyving and

situate at situate and lying at Mouza « Afghara, Pargana -

N i
Kalitala, J.L. No.5, Touzi No.2998, under R.S. Khatian No.73, ‘
corresponding to L.R. Khatiax'z No_166/1,;:;‘3per‘ca'jning to RS

X . =
Dag No.157, corresponding to L.R. Dag No.226, within the limits 5‘
of Khevadaha N‘o.2 Gram Pa:acl?ayet,‘ undier Police Stafion }

previously Senarpur-at present Narendrapur, District Sub-
Regisry Office at Alipore, District : 24 Parganas {Southy},
together with ali. right, title, interest and right of easement

attached thereto. The property bereby -conveyed is more

particularly shown and: delineated in the MAP or PLAN annexed
hereto and marked with “REP” border thei%{pn, which wiil be
treated as an integral part of this Deed. The said premises 1S

hutted & bounded by =~

%

ON THE KORTH N : 16" wide T‘Eéancha Common Passage ;

ON THE SOUTH . Land of Plo} No.9 :

OF THE WEST : : Land of Plot No.7.
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) . §

WHEREQF the Parues hereto have hereun:o set

and subscribed their respecttve hands on the day, month and
vear ursi above writfer. ’- t
( t ' [}

SIGNED, SEALED & DEHVERED

bv the Parties at Kolkata

in the presence of :-

WITNESSES :- -

/? R /7'_ 4 g o W’?{\
LA 4 AN 7oA ‘3’.«/ e

§ i 4 { Gl . d , i
S ‘\/'1 G T il B2 A e ~
o ’ : - A a T,
,- > § /R
. ¢
JL Vs - . i
.I " r e~ ! 7
¢ 7
) I

5 e _ LA \, L RS PRI ) x Si t‘.ure of the © ‘S/

- —
— P .
i T e
et -~ T X

-~ - 7D N

Drafted by me :- - - . | .
;‘-4’;‘&2&;‘{;\ QLE’S\?‘-“ k\

£ 1 P A i} £
"’"f”/?}*wg\,@,éx)" Ly {LA‘,&QU
Advocate
Enroll No.F-1424/2008. .
ANTARDOOT MANDAL &Awocmﬁﬂjmﬁ- MNImMAN TorTA NIRM
Law Firm) 2 Fre 7 3 SR
e- maﬂ {antardocanda;fjgmaﬂ com ° -l Z,‘%\_f? Ny o
MOB 81 1 i1 & 9831929244 Partner Pas

Signature of the PURCHASE?

Signature of the CONFIRMIPH
PARTY

Computer Typed_ by -

SN

| \i/ \M\U?kw'" ''''' —=
DepasibE NASKAR :
Alipore Judges’ Couri. Kol : 27. 4
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RECEIVED of and from the Wj.thm named Purchaser the within
mentionited sum of Rs.24,00,000/- (Rupees Twenty-Four Lag)
only being the consideration: in full towézds sale of the said

S’-= hereinabove written,

property, as mentioned in the-$

as per Memo below :-

MEMO
SL. { _ T g
'®o.: Date | MODE OF PAYMENT | AMOUNT
1. | 17/02/21  “UPI/CR/104886401790 | Rs. 1,00,000/-

T18/02/21 UPI/CR/104914000888 | Rs. 1,00,000/-

"22/02/21 | UPI/CR/105384779836 | Rs. 1,00,000/-

53/02/21 |  UPI/CR/105408628932 . Rs. 1,00,000/-

~53702/21 | .IMPS/105421716018 ~  Rs. 50,000/

e

53/02/21 | UPI/CR/105647010307 . | Rs. 1,00,000/-

37/02/21 ] . UPI/CR/105881844065 | Rs. 1,00,000/

27/02/21 | “IMPS/ 105810575036 i Rs. 1,00,000/-

©fo0| oG e po

>7/02/21 | IMPS/105810576322 ' {Rs. 1,00,000/-

T30, 28/02/21 | UPIfCR/lOSQTSISZIGS 'Rs. 5.00.000/-]

T11.129/03/21 ¢ Rs.

10,00,000/-

12. { 29/03/21 | | 'Rs.__50,000/-

[Rs.24,00 0011_
90,00

. ~TIRMAN

N R
. 5’/)(' "“r "’\i@gj
7 ‘;”:s Deﬁa 5

PARTY 7
- >
7 g
,———‘-'—'J_’
e -
e
s




e o

772
L)

OR THE FINGERPRINTS

H ) ‘

Ring Finger | Middle Finger .| Fore Finger

Lef
| Hand

. Left
! Hand

ht

Middle Finger

‘Right
Hand

Left
Hand

] Hand

S

ingefJAMiddie Finges |
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SPECIMEN FORM FOR THE FIN
G | Linde Finger Ring Finger - | Middle Finger | Fore Finger | Thumb

WerrLooh ,w%/? Mo "%‘/

i ; §
i T T
i Right !
H ; i
| | ;
: ? E

R

Liftle Finger | Ring Finger ; Middle Fingér | Fore Finger | Thumb

Ay

!

£
~

j
e iy A

.' %) /J/

&
Z

07

C

J
g

| Forc Finger | Middle Finger | Ring Finger | Little Finger'

1 Right
Hangd

{
i
‘ i "/_./ﬁ—'/-l
TLimie Finger | Ring Finger | Middle Finger + Fore Finger Thunb
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Government of West Bengai .
Directorate of Registration & Stamp Revenue

e-Assessment Slip

Query No/vear | 2000615759/2021 : : :

‘Query Date !19[03/2021 10:47:54 AM Deed can be regfstered in any of the offices mentioned
: _.on Note: 11 . .,

Applicant Name, ANTARDOOT MANDAL

Address & Other Details JALIPORE POLICE COURT,Thana : Ahpore Drstnct Soyth 24—Parganas WeST BENGAL,
P!N 700027 Moblle No. . 8584881111 Status .Advocate

‘Transaction g . - fAddifiona

[0701] Saie. Sale Documeny_// "~ {[4305] Otharthan lmmovab!a Property Declarahon :
e [No of Declaration : 2], [4311] Other than Immovable |
e Property,, Receipt {Rs 24 00 00 ;
. Set Forth value . _ -'Maﬁcet\talua R ——waars ‘
Rs. 24.00,00G- ’
Total Stamp Duty Payable{SD) f
3. 1,86.32%/- (Article:23) e Rmni [
Ef\fiuzatrcm Fee Payable Expected date:of Presentationof Dged: i
R ] 1
Remarks el
Land Details : L na s
District: South 24-Parganas. P.S:- Sonarpur, Gram nchay
706152
chi Piot | Khatian | 1z _
NO‘ Number : Number -[Prop AR E R
.5 RS-757 ‘RS-73 23,80,000/- 33 0o, OOOI—. 'Width of Approagh '
N e iRoad: 20Ft., ~ i~
- ~ Gramd Total: | ' 8.25Dec| 23,80,000/-|  33,00,000 /- ps
Structure Details : _ ;
Sch | Struciure ‘Areaof : : 2 g
! No | _Details Structure i - AIniRs S OREIT o !
= Ont and L1 100 Sq Ft. 1o 2(3‘ DOO/— . 30,000/- Structure_Type: Strqpture .
Rt - P o . [ P _—— . H
Gr.- 6or Area of fioor : 100 Sq Fi, Kvs.dpnual Use, Cemented/wr, Age of Structure: 0Year, Roof Type:
Tiias "w “Extent of Completion: Completp ./_/ y -
e T roveqn | mewE [mer 3 ——————
%
3 by I i AS-10of 4
Sk
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e
sy

bastu land 5 Cottahs more or less which includes 8 wide
common passage on the Northern -side, together with R.T. shed structure
naving #n area of 100 {One Hundred] Square Feet more or less with

nted ﬂoo*"mo standing thereon being Plot No;8, lying and situate at
sitgate s iwng at Mouza : Atghara, Pargana : Kahtala J.I.. No.5, Touz

“30.2998‘ under R.S. Khatian No.73; corresmndmg to L.R. Khatian
No.166; 1, appertaining to R.S. Dag No 157, cornespondmg to L.R. Dag
No.22

&, within the limits of Khevadaha No.2 Gram Panchayet, under Police
Station orevioushf' Sonarpur at present Narendrapur, Additional District

SRR et L S E SN

Sub-Registry Office at Sonarpur, District : 24 Ra).rga,né.s {(Southj.
. g
The Land is shown in RED border line [ | |
v .
A .i:!

4 B
. n |

-
2 3
i e ~Piot No.9
1) i
! = ‘ » ,
. = ] .
iy ! f
X y |
SR —
: = |
: o {
: 2 i
i 7~ FE
’ N T 2.
=3 H (e} .
(& r 1 |
&% Lo Plot No.7
y v "
- aF)
0 T .. AU RSTSE

J—
e .
e —— ——— /»'
e R W S = i Y]
PP R I N . i |
Y B, A -~
- e il A : i . \
i : Tl ol s _ s }
- T PR i \
1 b I
)
a ——

E——- - &) PURCHASER



776

Y.
=
-1
]
D
bt
ay
th

Tt Name®addrese | =

NDRA NATH MONDAL U individual Executed by: Sel
2 SUBODH KUMAR MONDAL AUAS SUBQDH i i To bs Admitted by: !
ALRANABHUTIA, P.O- PANCHPOTA, P.Si- Scnarpur, * '
ci-South 24-Parganas, West Bengal, Indig, PIN - 700152
-.,fwa. Q»: uaste Hindu, Occupation; Service, Citizen of:
indiz. PAR : BUxxxxxox2H, Aadhaar No: 84x000000x8781,  © .
Slatus L u(\”duﬂl Executed by: Seff . ) '-'.!;i
To be Admitted by: Self : KA

'Smt RiNA MONDAL A indjvidual Executed by: Attorm
Daughter of Late SUBODH KUMAR M@NDAL ALIAS SOBODH °

MONDALTENTULBERIA NASKAR PARA, P.O- GARIA, P.S:- -
Sonarpur, District:-South 2@3@@3§¥eﬁ Bengal, India, PIN- | '
780084

Sex: —ema*e By Caste: Hindu, Occupaﬁfon House wife, Citizen
of: India, PAN No.:: CHxooox3P, Aadhaar. No: 50x0000xx6373,  §
Status ‘ndw;dqa} Executed by: Attomey ' s f

-
A Y

N

5

Smt MINAKSHI SARDAR individual Executed by: Attorne
“Wife of Mr BIPLAB SARDARN B M EYE' HOSPITAL P.O-- .
GARIA, P_S:- Sonarpur, District:-South 22-Parganas, West *
Bengal, india. PIN - 700084 .
Sex: Eemaxe By Caste: Hindu, Ow.rpaﬁon House wife, Citizen e
.of: India, PAN No.:: CQuxoooox7F, Aadhaar No: 86x000000x7970,
' Status :Individual, Executed by: Attomeyi

(V8]

ERY

RUNITA NIRMAN oL Orhanization as | Executed by: Represents
7 KRISHAK PALLY, P.O:- MUKUNDAPUR; P.S:- Purba Confirming Party
Jadabpur, District:-South 24-Parganas YWest Bengal, lndia PIN - .
7 OOOSH
~ PAN No. : ABxoook7H, Aadhaar No, Not P;ovxded by UIDAL, .
‘Status :Organization as ConﬁnmngPa t Executed by: )
Regpresentative :

A

Buyer Details :

517

Wo . ' 1= Sl R e | ;

P M' SUBRATA MONDAL ; Individual E,xecum(t ¥: 3
Sono Mr SUBHASH MONDALBURDWAN PO BURDWAN, . To be Admiittied:by: Self

P S:- Bardnaman )
District:-Purba Bardhaman, West: Bengai,: }ndsa, PIN - 743326

’Sex Wale, By Caste: Hindu, Occupation:. Business, Citizen of:

“india, PAN No.:: EUxcoocx3A, Aadhaar: Not. 67>oooooooc9162

{Status :individual, Executed by: Self .

.To be Admitted by Self

|

|

|

&
l
N

. sorg,

3 2000015759 of 2024, Pomed On )
11:52AM, Generated from Regsstmbar' e ot
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— 37—
Govt. of West Bengal :
Directorate of Reglstratlon & Stamp Revenue
GRIPS eChallan

CRN Details ’

R 12020210251275331 Payment Mode:  Online Payment

C1 Duies 30/03/2021 12:34:22 Bank/Gateway: AXIS Bank

BR™ 317369438 BRN Date: ' . 30/03/2021 12:03:08

Pavment Status: Successtul Payment Ref. No: 2000615759/16/2021
* {Query No//Query Year]

Depositor Details

Depositor's Name: antardoot mandal

Address: alipore .

Mobile: 8584881171~ - ¥

Depuositor Status: Advocate

Guery No: 2000615756

Applicant’s Name: Mr ANTARDOOT MANDAL

fQentitication No 2000615759/16/2021 k

Remarks: Sale, Sale Document Paymeirt No 16

Payment Details

SEoNo Payreent I
: 2000615755/16/2021 Property. Reg;suaﬁen- Stamp duty 02
> 2000615739/16/2021 Prop&fty Rcmsn'mmn- m:zlsn'atlan Fees 0030—03-104-001 16 ) 57314 ‘
Total 223785
IN WORDS: TWO LAKH I‘WE’\ITY TBZREE THOUSAND SEVEN HUNDRED EIGHTY FIVE
ONLY. .
2. - unvIizcEGTEEET CRIPS eChalian generaed at 30/02/202% ‘245 ha R i ! " Page1 o



Majdz: ir;formagion of the Deed
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| 2>

<~

e 1-1604-02659/2021 .. - . [Date of Registration  [30/03/2021 _

Aery No ! Year | 1604-2000615759/2021 - Office where deed is registered
QueryDate  19/03/2021 10:47:54 AM - 1604-2000615759/2021
Address (ANTARDOOT MANDAL o '
'ALIPORE POLICE COURT fThana . Alipore, District : South 24-Parganas, WEST
- - {BENGAL, PIN - 70! 027 Moblle No. : 8584381111 Status ‘Advocate

2USECHON ) ey Ad;imonal Transacuon
101] Sale. Sale o"ument A

[43(}5] Other than Immovable Property,
Declaration {No of Declaration : 2}, [4311]¢
than Immovable Property, Receipt [Rs :

o o 24,00,000/-]
SetForh value Market Value
< 25 00 000

Rs. 33, 30, 000/

stampduty Paid(SD)

Reglstrabon Fee Paid

1.68.521/. iArticle:23)

SOMArks

Land Detaills

Rs. 57,346/- (Article:A(1), E.)

‘arganas. P S:- Sonarpur, Gram Panchayat KHEYADAHA-II, Mouza: Atghara. JI No: §, Pin €

haincl South 244

oh Piot 7 Khatian| Land Use.. . |AreaofLand] SetForth Market Other Dl

No : Number | Number |Proposed ROR = Malue : {(in Rs. Value (]n Rs.) .

t% IRS.157  RS.73 Bastu ]B;l 5Katha | 23,80,000/-  33,00,000/-|Widthrof App

: . Road: 20 Ft.,

Grand Total : | "]  825Dec| 23,80,000/-| 33,00,000/

Struciure Detar S - e -

Sch tructure Areaof - - | ...Setforth Market value Other Details

No Detai.s | Structure Vaiue {In Rs. 13 (InRs.) .

a7 Ortandli 100 Sg'f Ft. : -_-_'20 000/— 1 30, 000/-. Structur‘e Type: Structure

Sr fioor. Ared of ficor : 100 Sq Ft.. Resxoentlal Use. Cemented Foor, Age of Structure: CYear, Roof Type:

“lios Shed

Total :f;:

_ E=xtent of Completion: Compiete

1005qft _

|28’090 /- o

[30,000 /- 1
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&tails s . = ;L/(

Aame.Accress. . Photo, Finger print and ngnahrxre : fy o
: \'- : s
. Name = 'Finger Print, Signature
Mr MANABENDRA NATH n Y -
\’!:O( iﬁ ]’1 ) ! 3 .-“ ( i
a0 sie SUBCOH I B TRY Ty
o X X | A b fe Poee oL
AR CONDAL ALIAS ‘ iy By
) ."l\jl (J;’\\:_ ]
St date of ! P
071 ‘.
. 13ate of ¥ : '
3:2021 ,Place 1 ¥ T ¥ | !
! E y ;____j
Y L 300312021
L ) ; 30iu3f2021

'Smt MINAKSH! SARDAR

RANABHJTIA 2.0:- PANCHPOTA P.S:- Sonarpur, District:- South 24-Parganas, West Benga
PIN - /-.T,“MS'7 Sex: Male, By Caste: Hindy, Qccupation: Servnce Citizen of: India, PAN No.::
SlUxxxxxx2H, Aadhaar No: 94xxxxxxxx9781, Status :Individual, Executed by: Seif, Date of
xeaubon. 30/03/2021

. Admatteg oy beif Date of Admlss*on 30/03/2021 Piace Oche

S mi RiNA N’EONDAL

Javgmie of Lale SUBODH KUMAR MO\DAL ALIAS.SOBODH MONDAL TENTULBERIA NASKAR PAF
V;NI’\. t* S Sonarpur. District:-South 24-Parganas. West Bengal. India, PIN - 700084 Sex: Female;: By
rincu. Qccupation: House wife, Ciiizen-nisindia, PAN No.:: CHxooox3P, Aadhaar No: 50x:00000e¢6373,
individual. Executed by: Attomey, Exeetited by: Attorney

Wiie of Mr BIPLAB SARDAR N B M EYEHOSPITAL, P.O:- GARIA, P.S:- Sonarpur, District-South 24-Pa
rveST Bengal. India, PIN - 700084 Sex:Eemale’ By Caste: Hindu, Occupation: House wife, Citizen of- indi
- CQxxxxxx/F. Aadhaar No: 86xxxx>c§><x?970 Status :individual, Executed by: Attomey, Executed by:

/\ dorney

'RINITA NIRMAN

7 KRRISHAK PALLY. P.O- MUKUNBAPUR. P.S:- Purba Jadabpur, District:-South 24-Parganas, West Ber
ngig. P 700089 . PAN No.o: ABxwone?H.Aadhaar No Not Provided by UIDAL Status :Organization as
Confirming Party. Executed by: Represestative, Executed by: Represgntative

Name -\ddress Photo,Finger pnnt an" ‘-'-sgnature

Name Einger Print - | Signature

‘Mir SUBRATA MONDAL

'San of Mr SUBHASH MONDAL N

[fxecuted by: Self, Date of el :_/ ’,..;,,f

't xecution® 30/03/2021 Lot

Admtted by: Self, Date of
s 3G/03/2021 ,Place .

T T — 301057207 o
) G207

ST SURHASH MONDA! Sex: tiale, By Caste: Hindy, Occupation: Business, Citizen of:

—\NV\\;,JA Aadhaa Nem B7XXXXXXXx9162, Status : Individual, Executed bY: Seif,

- 20/03/72021 8
Self, Date of Amm iss10 30/03/2021 Piace Offce e

Acieiiod DV
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3 tails - [N - g o ¥ %’(
a o . s ' ' 7
n‘ame., daress,Photo,Finger print and Signature
Name Photo * ‘Finger Print B Signature
Mr SUBHAS DAS. P SR K NN —
EESERCEI s ey Uit A8 A
N 1
CUUin 1 N ) R
Agmitieg by Vs A 4
AGIMIssIonN. i :
Place of
H bxecutlion- Office 63 &
Ma.r30202‘( zmgm T, im B ' 30/03r2024 B
30RR0ZY

: TA PO PANCHPOTA P. b‘ Sonarpur District:-South 24Parga‘na$, West Bengal, Ir
1:’\ - 700152, Sex. Male. By Caste: Hindu. Occupation: Busme‘ss Citizen of: India, , PAN No.::

iBixxxxxx/G. Aadhaar No: 48x00c00x4485 Status Aﬁomey, Attomey of Smt-RINA MONDAL, S
H7NAKSH SARDAR

e Name Finger Print Signature
Mr TAPAN PANJA | -
Son of Laic SARAT PANJA ' o
Daie of ' xecution ot g7 R
Z . Admitted by:
S »f Admission:
3is Placc of .
~rarmussion of kxecution: Office a . !
Mar 30 202¥°27836; . in o202t o

;R/\NABHU MA. P.O:- PANCHPOTA

PIN - 700752, Sex: Male. By Caste: ercu Occupa’aon Busmess Cxtxzen of: !ndla, , PAN No..

‘gvr\MMxxN Aadhaar No: 23xxxxxxx5227 Status : Attorney, Attorney of : Smt RINA MONDAL, Si
MINAKSH| SARDAR

.C Name Signature
5“ i R PA?’ HAGCLADAR
Son of Mr PREMANANDA
HA JL AR 4o ) i
ate of © xccution T—”‘f/s-"?'“ D 75 L AR o
30503/ 2( 1., Admitted by:
Self, Date of Admission:
30,03/2071, Place of
sorission of fxecution: Office L )

Mar 30 2 LT 30/03/2021
3010372021

| ,.
CANGCHPOTA, P.O- PANCHPOTA, E&- Sonarpur District:-South 24-Parganas West Bengal, ind
DN - 700152, Sex: Male. By Caste: du, Occupation: Business, Citizen oft india, , PAN No.:
AMxxxxxx5E. Aadhaar No: 29xxxxxx:~xv%584 Status : Attorney, Aﬁorney of Smt RINA MONDAL., Si

IVIINAKSHI SARDAR

Name Finger Print S]gnature
?; SHUNMANGAL DHALI ]
Soe of Lzio MAHENDRA . .
i o T T
o k B
n ! 301032021

30/03/20Z1% i1




+ 781

P ot T D - DUal DUl LASHIICT -D0UIN L4-Farganas, vvest Benga

'e By CaSv.c:" adu. Occupation: Business, Citizen of: India, , PAN No.:.
.:; ar No» 29xxxxxxxx0362€ Status - Atlorney. A’{tomey of : Smt RINA MONDA

Reprosantalive Deiails

[ HEwans o | X
:"/ NMame Address Photo,Finger print andgdignature ’ 1
L3¢ N :’ :
) Name Finger Print i Signature
Wir RANJIT MONDAL ‘ S
% {Presentant } ; 'a
: S ARABINDG TR e e
v . ) T
JaTl o xgIuiior f
AGmied by . !
sS4 PAgTMSSICN: : i
‘.{"- {
e L} A S . e
Mar 30 20’21 TTZIPM LT 30:031‘2021
g 30/03/2021

;;‘::ngas ndia. r)i'\ - 100099 Sex Mczltg
NG BFxxxxxx9P Aadhaar No: 87xxxx xxx0632 Status Representatwe Representatrve of RIp
INERIAN

7 Name Finger Print Signature
mt R ( WONDAL :
""*"'*2 of M RANJTT MONDAL ‘ i (L .
51, Adrmutied by . |
o1 Admussion: Pox i : -5
. Piace of i ‘ i
41 xocution: Office 17 i — I
g.';z;'za;;‘%zﬁ 7 S R | Sz
o L 306372021

2, P.S:- Purba Jadabpur D:stnct -South 24-Parganas, W/
By Caste: Hindu. Occupataon Business, Criizen of: indi
;\, N,\ : vaxxxnx2H Aadhaar No 2 xxxxxxxx609‘l Status - Represqntatwe, Representative of .

A NRMAN

identifier Delalis ¢ ' X . : )
fiame T !Photo jFing‘er Print Signature 3
fir Ai’& A ’}T MANDAL - '
o 53 ."' ’OND»\I i
233 r) ‘ ’. E ‘
&oxx_.m i xsmc‘x'-{; § i P ke ey e i
"dc\\.-_iscnga‘. india. ; 4 li
: i I HU PR
T3 130/03/ 2071 130/03/2021 e

SUBRA;A VIONDAL. Mr SUBHAS DAS, Mr TAPAN PANJA
] MONDA*




s property for L1
2007 To with area (Namg-Area)

M MANABE NDRA f\ATH* Mr SUBRATA MONDAL-8.25 Dec

£, FANA

o 41;33{«:; 01 mocer V for S1

SiNg Erom i To. ‘with area (Name—Area}

e N \\/\o‘_.’. SIRA NATH’ Mr SUBRATA MONDAL—33 33333333 Sg Ft

SeanA MONDAL ) Mr SUBRATA MONDAL-33.33333333 Sq Ft

(f
L

NAKS 1| SARDAR | Mr SUBRATA MONDAL-33.33333333 SqFt

e
oL ;
T ”
- ~ ‘W .
[ g 7 A
4
. {
Ny, —— |
4’ P~ -
' g | %
~ =
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Endorsement For Deed ngmber o - 160402659 7 2021

i B
T 32624

. -
sicate of Admissibility(Rule 43,W . B. Registration Rules 1962)

carrule 21 of West Bengal Registration Rule. 1862 di_-’.ri'y stamped ynder schedule 1A, Aricle n
. Act 1899 :

[\
]

S
o))

rationii/nader Section 52 & Rule 22A(3) 46(1),W.B. Registration Rules,1962)
" B egsiston at 13:25 hrs on 30-03-2021. at the Office of the D.S.R._ - IV SOUTH 24-PARGAN.

AR

-ertticate of Market Vaiue(WB PUVirules-of 2001) -

. rarket vaiue of this prop'e_ﬁy'.which is the subject matter of the deed has been assessed. at

Admission of Execution ( Under Section 58, W.B; Registration E?L;Ies, 1862 )

mitied on 30/03/2021 by 1. Mr MANABENDRA NATH MONDAL, Son of Late SUBQDH KUM
S SUBODH MONDAL, RANABHUTIA, P.O: PANCHPQOTA. Thana: Scnarpur. , South 24-Parg
W india. #2IN - 700152, by caste Hindu. by Profession Service. 2. Mr SUBRATA MONDAL. ¢
MACNOAL BURDWAN. P.O: BURDWAN, Thana: Bardhaman

Bargraman. WEST BENGAL. incia. PIN - 743326, by caste Hindu, by Profession Business

o ov Mr ANTARDOOT MANDAL, ., Son of PABITRA KUMAR MONDAL, ALIPORE JUDGES COUR’
i Thana: Alipore, . City/Town: KOLKATA, South 24-Parganas, WEST BENGAL, India, PIN - 700027
nacgu ov prefession Advocate He e ) S
Admission of Execution { Under Section 58,:W.B. Registration Rules, 1962 ) [Confirming Party]

: xeculon s agmitied on 30-03-2021 by Mr RANJIT MONDAL, PARTNER, RINITA NIRMAN, 7 KRISHAK P
oo A KUNDAPUR. PLS:- Purba Jadabpur-Bistrict:-South 24-Parganas, West Bengal, India, PiN - 700088
by Mr ANTARDOOT MANDAL, . ;:Sen of PABITRA KUMAR MONDAL, ALIPORE JUDGES COUR1
100 Thzna Alipore. . City/Town: KOLKATA, South 24-Parganas, WEST BENGAL, India, PIN - 700027
~sngL Dy profession Advocate N

ceeuon s admitted on 30-03-2021 by Sert RITA MONDAL, PARTNER, RINITA NIRMAN, 7 KRISHAK PA

MUKUNDAPUR. P.S- Purba Jadabpur. District-South 24-Parganas, West Bengal, india, PIN - 700098
irsetifiad by Mr ANTARDOOT MANDAL., . .:Son of PABITRA KUMAR MONDAL_, ALIPORE JUDGES COURT
._PORE. Thana: Alipore, . City/Town: KOLKATA. South 24-Parganas. WEST BENGAL, India. PIN - 700027
iy by profession Advocate

OULOT g aC

AL

Tagsuted by Attorney sl
Lrsor ov Mr SUBHAS DAS, . Sor 68Mr NAKUL CH DAS, RANABHUTIA, P.O: PANCHPOTA, Thana:

meec Soutn 24-Parganas. WEST BERGAL, India. PIN - 700152, by caste Hindu, by profession Busing
iyuteg anorney of 1 “Smt RINA MONDAL: TENTULBERIA NASKAR PARA, P.O: GARIA, Thana: Sonary
34 Busreanss. WEST BENGAL, Indig «PIN - 700084, 2. Smt MINAKSHI SARDAR N B M EYE HOSPIT,
\_ _ inzne: Sonarpur, . South 24—Par'géna‘s.-WEST BENGAL, India. PIN - 700084 is admitted by him
- eanifed by Mr ANTARDOOT MANDAL, ; =Son of PABITRA KUMAR MONDAL, ALIPORE J_UDGES COURT
= Thana Alipore. . City/Town: KOLKATA, South 24-Parganas. WEST BENGAL, India. PIN.- 700627,
v profession Advocate o
o eoution by Mr TAPAN PANJA, |, Son of Late SARAT PANJA, RANABHUTIA, P.O: PANCHPOTA, Thany
Senarpur. . South 24-Parganas. WEST BENGAL. India, PIN - 760152, by caste Hindu, by -profe_ssxm_tﬁusmg
stituted atiomey of 1. SmtRINA MONDAL TENTULBERIA NASKAR PARA, P.O: GARIA, Thanaf- Scmax:;;
i 2.‘-(,.-Parqana.s. WEST BENGAL, India: PIN - 700084, 2. Smt MINAKSHI SAR_D_AR N B M EYE HpSPIT ;
\ Thansa. Sonarpur. . South 24-Pargaras, WEST BENGAL.__}W.’_I_?@, ,PiN-"— :{'0008'4 is admitteed by him
v i ANTARDOCT MANDGAL: .~ Son of PABITRA KISMAR MONBAL ALIPORE JUDGES COURT

ena: Alipore. . City/Town: KOEKATA, South 24-Parganas. WEST BENGAL India, - PIN - 700027
e cssion Agvocaie s / K NAZR \

R . o P A IOTDTIRA N N AN 1 ;
s e R ;r’\\OLA\‘:}AR —oOT oA PR e DT

South 24-Parganas, WEST BENGAL. India/ PIR700,152. (Byzcaste Hindu,

by; p r-oféssior
tornay of 1 Smi RINAMONDAL TENTULBERIA NASKARPARA, P.O: GARIA, Thana:

'« WEST BENGAL, India: PIN - 700084, 2:-8mt MINAKSHI SARDAR-N B M EYE HOSPY

S south 24-Parganas. WEST BENGAL, india, PIN - 7000§§‘::§:s_j3admiﬁ6d by him.
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rir ANTARDCOT MANDAL,  Son of PABITRA KUMAR !@NDA?AUP_ORE JUDGES COUF
Trzoa Alpore. City/Town KGLKATA. South 24-Parganas, WEST BENGAL, India, PIN - 70002
v oroinssion Advocate 2
FMr SHUMANGAL DRAL
South 24 --Parga"a~
atiorney of 1 Sn
rgenas. WEST BENG
5 Scnarpur  Scurt

on of Late MAHENDRA DHALI, PANCHPOTA, P.O: PANCHF
C~'—c BENGAL. india, PIN - 700152, by caste Hindu, by professic
TR \r« MAONDAL - TENTULBERSA NASKAR PARA, P.O: GARIA, Thana

dia. PIN - 700084, 2. Smt MINAKSHI SARDAR N B M EYE HOSF
b 4~-3=’aanas WEST BENGAL. India. PIN - 700084 is admitted by him

ARDTTT UAANDAL L. Son of«PABlTRA KUMAR MONDAL ALIPORE JUDGES COUR
- Soan o, KOLKATA’ South 24 Parganas WEST BENGAL. India. PIN - 70002

8 M(b) = Rs 4/- y and Registration Fees paid by Cash Rs 32/-, by onlme Rs 5’ 314

. <7 U Dring Fayment using Government Recexp‘cP rtal Sysjem (GRIPS), Finance Department, Gov
o 3L .';-3 2021 12:35PM with Govt. Ref. No: 182028210251275331 an 30-03-2021, AmountRs: 57.3

' : 53 Bank | JTIBOOD000S). Ref. No. 347368438 on EO 03—2021 Head of Account 0030-03-104-001-1
“ayment of Stamp Duty

~ snat required Stamp Duty payable for this dooument is Rs 1,686, £24/- anid Stamp Duty paid by Stamy
= Rg 1.66.471/- .

o of Stamp

vpe tmpressed. Serial no 3157, Amount: Rs. 50/-, Date of Purchase: 24/03/2021, Vendor name: S
2 -r-.m“on oi Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govi

e on 30/03/2021 12:35PM with Govt. Ref..No: 192020210251275331 on 30-03-2021, Amount Rs: 1,66,
snk AXIS Bank | UTIB000000S), Ref. No.-317369438 on 30-03-2021, Head of Account 0030-02-103-003-0:

g

Pradipta Kishore Guha
DISTRICT SUB-REGISTRAR
OFFICE OF THE D.S_R. - [V SOUT
PARGANAS
South 24—'P§argana's, West Beng

784
®



Yo

ertiticaie of Registration under sécfion 60 and Rulé 69.

—c

‘1:9.(“;\"5-‘:‘ e

in Book - |
number 1604-2021, Page from 40‘69’;"3 to 107024

N

£ .,3,3‘.317
z2ing No 150402859 for the year 2821. :
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‘ U}ﬁtl'l"('l o
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2
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Digitally signed by PRADIPTA KISHORE

GUHA
Date: 2021.03.30 17:30:53 +05:30
Reason: Digital Signing of Deed.

Fradipta Kishore Guha) 2021193] 19.05:30:53 PM

SSTRICT SUB-REGISTRAR
JFFICE OF THE D.S.R. - IV SCUT# 24- PARGANAS _‘

=t Bengal.
RN NN ‘(;0 sz 7
(This docunent is dag;taﬂy S{gned.) A




